<A

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERA BAD BENCH

HYDERABAD
0.A .N0,485/95

Batwaan: , | Dats of Order: 6.7.95.

K.Radhakrishnaiah
| essApplicent,

A nd

1. The Ganeral Manager,
South Central Railway,
Railmnilayam,'
Secundarabad,

2, Tha Chief Parsennel OPficer,
Sputh Central Reilusy,
Hydsrabad,

3, The Deputy Chief Mechanical Enjinmsar,
Carriaga Repair Werk Shep,
Sauth Central Railuay,
Tirupathi.

...Respendants,

Mr.S.Xishere

L 1

Counsael for this Applicant

Ceunsel f or the Respendaents

THE HON'BLE SHRI RLRANGARAJAN ¢ MEMBER (A)
: |
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Mr.d.R.Gopal Raa, SC Por Rlys.



BA _405/95, ” Dt., of Order:b6=7=95,
| :
(Order of thL Single Bench passed by Hon'ble
hrl R.Rangarajan, Member (A) ).

. li
|h

The abpllaant claims that an sxtent of 0.57 cents wet
land in Survey NJL20/135 CDﬂSlStlng af 0.22 cents and survey No,

| _
R //J\— 2/153 of 0,35 cemks at Sattlpalll u;llage, Tlrupatl, Chitoor
| '

Uistrict belong to his Fathea and that land was acguired for
I

I
construction of Qarriaga Repair Shop, South Central Railway in
W ,
Tirupati. His Family made a representatlcn dt.29«9-85 to the
H

effect that as tTera is no educated persons in their family and

[
the children are|minors, they will approach the authorities concerned

) .
for appointment in accordance with the qualifications as:and when a

family member be#umes ma jor and acquires gualification. The above

I ‘
representation uyes made in pursuwance of the scheme formulated as
I

par Railuay Bear‘lli:} letter No.E(NG)/II/82/HC1/95 dt.31-12-1982/1~1~1983

Il
' I
2 Theiapplicant studied up to 10th class, which he completg——
I -

Qn the year 1991 and as he discontinued studles due to flnanclal
H

‘problems, he ma#e a8 representation dt.22~12=-1992 for absorbing him

I ' )
in a suitable pgst in Tirupathi Carriage Repair Shop, in accordance

|
w1th
Wy his DuallflCFtan against Land Loosers Quota., Though the appli-

‘ from
cant reminded t&a respondent authorities time to time, he was not

-
| ,
affered any appbintment, Hence he filed Writ Petition No,5753/93

I
in High Court a% Andhre Prades for appointing him in Tirupathi

\
| . -
Carriage Repairlsho « That Yrit Petition was disposed of by the
- | ="eP y

" . ‘
‘order dt.29-4-93 by the High Court of Andhra Pradesh with & directio
!F | |

to the applicaﬂt to file a representation before the authority



"

- 3 -
for appointing him in a suitable post. Though he filed a repre-
sentation as per the above direction, he did not receive any

response sa far. Hence he filed this application for a direction
to the Respondents te provide him with an émployment in accordance

with the educatipnal gualifications against the Land Loosers (uota,

K ‘The applicant relied on the Judgement of this Tribunal
in 0.A4.734/91 dt,15-6=-93, The applicant in that 0.A., who uas
 as the apnlicant herein -

similarly situated /twx have appreached this Tribunal by filing

above referred C.A. A direction uas given to the authorities to

o “Hfor
Coﬁsiﬁg}him/a job against the guota earmarked for the Land Dis-
w — - g Q

plased Perscns in his turn, The learped standing counsel had
present
gracefilly accspted thatﬁ?ﬂ Jcase is covered by the Judgement of

this Tribumal in OA 734/91 and @ similar direction can also be

given in thiscase.

4, in view of the above submissiocn, I follouw the(f‘ygév?

éﬁﬁﬁﬁﬁ%ﬁ%a in OA 734/91 and give tha following direction:-

The applicant had to be prouidéd a job
in Group-D a2s per the Railuay HBoard scheme .
referred to above. I make it clsar that -
he had to be_provided a job in &rvacancy.
in-dicectrfécruitment guota for Gfoup—D'
post. IFf other eligible persons as per
the schemg who are already registefed far
employment are not yet provided jobs in
Group-D, the applicant had to be providad
job in Group-D in the vacancy in direct
recruitment quota as and when his turn arises

as per his registration comes against the

land displaced persons.%, -
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No

The ﬁfiginal Application is ordered accordingly.

IN—%_

(R.RANGAR AJAN)
Member (A)

order as to costs.

. Dt, Bth July, 1995, ¥

Dictated in Ugen Lourt,
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DEPUTY REGISTRAR(D)

1
|

Ths Genersl Manager,
South Cantral Railvay,
Railnilayam,
Secunderabad,

Tha Chief Persennsl Officer,
Seuth Central Railway,
Hydatabad,

The Deput Chief Mmaechanical Engineer,
South Cent ral Railway,

Carriage Repair Work Shap,

Tiruaathi. -

Gne copy te Mr.3.Kishore Adwacate.CAT Hydsrab&d.
One copy to Nr.J.R.Gapal Rae, SC for Railways,CAT,Hyderabad.
Una copy ta,Library, CAT,Hyderabad.

One spare copye.
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IN THE EENTRAL.RDMINISTRﬁTIUE TRIBUN, L
HYDERA BAD BENCH -

ORDER/JUDGMENT
M.A NG/R.B NG, /C.0.ND.
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Admitted and Interim'diractians
issued '

"Allowdd. | - B
Dfspos d of With dirsctions
Dismissed,

Dismissed ag Withdrawn

- Didsmissed Pgr default:

Rejected/Ordaraed, ——

) IS > _ ' ’
No grdzr as to costs, - : LJ:L
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